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15,00 hrs,

SALARIES AND ALLOWANCES
OF MINISTERS BILL*

SHRI N. DANDEKER (Jamnagar) :
Sir, 1,beg to_move for leave to introduce
a Bill to consolidate and amend the law
relating to the salarics and allowances of
Ministers.

MR. CHAIRMAN : Motion moved :

““That leave be granred to introduce
a Bill to coosolidate and amend the
law relating to the salarics and allowan-
ces of Ministers.”

SHRI1 S. M. BANERJEE (Kanpur) : I
want to,oppose this Bill though my hon.
friends,;Sarvashri Dandeker and Masani,
have tried to bring forward a Bill which
restricts the pay and allowances of Mini-
sters. There are three sort of Ministers at
present—Deputy Ministers, Ministers of
State and Cabinet Ministers; that is, the
mini, the midi and the maxi. Whatis
suggested by them is Rs. 2,200 in respect
of a Minister and Rs. 1,600 in respect of
of a Deputy Miuaister, Rs. 500 as salaries
and allowances of gardenres, watchmen
and sweeper and Rs. 300 for eclectricity,
water and lelephone for both Ministers and
Deputy Ministers.

MR. CHAIRMAN : I would request
you not to go into details,

SHRI S. M. BANERIJEE : [Ihaveto
tell you why 1 oppose it.

SHRI BAI RAJ MADHOK (South
Delhi): He cannot go into the merits for
opposing the Bill at the introduction stage.

SHRI S- M. BANARIJEE: 1 have
seen the statement issucd by Shri Dandeker
thata Minister is spending nearly Rs.
48,000 or something like that a month. But
we are of the opinion that the Minister
should not get more than Rs. 1,000 a
month, which is much more than the
income of many of our people. Sucha

Bill should not be brought which gives ;

licence to a Minister to spend Rs. 500 a
month on gardeners etc., and Rs, 300 a
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month on electricity etc. Therefore T
oppose this Bill. I want a Bill to be brought
restricting the Minister’s salary to Rs.
1,000 a month.

SHRI N. DANDEKER : In the first
place, I have not yet moved the Bill; I am
asking for permission to introduce the Bill.
Whether a dobate of this kind is relevant
even at this stage is for you to decide.

Secondly, I will be perfectly willing to
consider at the appropriate stage any
amendments which Shri Banerjee may wish
to move as regards the amount of salary
and allowances. 1 have stated that the
main objective is that the take-home pay
of Ministers should be no fless after this
Bill is passed than it is at present under the
present Act and also no more. At the
appropriate stage I will be only too glad to
consider any amendment which Shri
Banerjec and all his friends of onc persua-
sion or the other may wish to offer.

SHRI S. M. BANERJEE : Thank you.
MR, CHAIRMAN : The question is :

“That leave be granted to introdnce
a Bill to consolidate and amend the law
relating to the salaries and allowances
of Ministers.”

The motion was adopred.

SHRI N, DANDEKER : I introducet
the Bilf.

MR. CHAIRMAN : Shri Nath Pai.
Absent.

15,05 hrs.

STOCK EXCHANGE (REPRESENTA-
TION OF EMPLOYEES ON GOVER-
NING BODY) BILL*

Y WS A (Frad-afeer) -
# qwma F3@1 § 7 WM F "= -
Jo F arey fAwrEl § 99 F FHAREY
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#1 sfafafucs 3 F1 gq@w @@ a0
fRas = 0 F@ & ggwfy @
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MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bull to provide for the represcn-
tation of the employces of stock
exchanges in the country on their
governing bodies.”

The motion was adopted.

St AW GRS (Frag-afe)
& favas #1 qw wear 21

EXHIBITION OF CINEMATOGRAPH
FILMS BILL*

ot A TG (FEIE-aferw) :
& g Fw@r § & asfar-g89F
aafaat & fagwo qur qefaT 9@ &
Ty faaf &1 gaaT wa & Y swfay
faaor sifgsre & oA &1 SIEw
A 14 fadaw &) T 34 9 sgafa
Sl
MR. CHAIRMAN : The question is ;

“That leave be granted to intro-
duce a Bill to provide for the setting
up of a Film Distribution Authority for
distributing cinematograph films and
requiring the cinema theatres to
exhibit such films.”

The motion was adopted:

M awt @< & s ay
qq FA@TG ’

AGRAHAYANA 20, 1892 (SAKA)
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CONSTITUTION (AMENMENT) BILL*
(AMENDMENT OF THE SEVENTH SCHEDULL)
it SR s e (AQER)
§ swqra g1 g fF ow@ & afqaE

FT HIT AT FTA > favas 51 3@
I T qIART & 171

MR. CHAIRMAN : The question is :

*‘That leave be granted to intro-

duce a Bill further to amend the Consti-

tution of India.”

The motion was adopted.

&t 3\ weTH anh  § faggs Iw
FW@EN

CONSTITUTION (AMENDMENT) BILL*

(AMENDMENT OF ARTICLE 174)

&t W S A (JAITEIR) -
gurafy aigar, § wa@ Fw3ar g fs
g ¥ dfqgm 1 A dwaT F]31
aty faltas ®1 J@ F3T F¥ gaAfq @
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MR. CHAIRMAN : The question is :
“That leave be granted to intro-
duce a Bill further to amend the Consti-
tution of India.”
The motion was adopted.
= s\ st Ay & fraas aa
F@T g}
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